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Item No.08:-   
 
        

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 
(Through Video Conference) 

 
Original Application No. 99 of 2023 (SZ)  

[Earlier O.A. No. 311 of 2023(PB)(LP)] 
 
 
IN THE MATTER OF: 
 

 
Dr. M. Sakar Rao. 

…Applicant(s) 
 

Versus 

 
The Chief Secretary to Govt. of Andhra Pradesh, 
Andhra Pradesh and Ors. 

...Respondent(s) 
 

 
 
 

Date of hearing: 07.03.2024. 
 

  

 
 

      

CORAM:      
 

 
 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 
 

For Applicant(s):    None. 
       
 

For Respondent(s):           Dr. D. Shanmuganathan represented 

Mrs. Madhuri Donti Reddy for R1 to R4. 
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ORDER 

 
 

 

1. Today, there is no representation for the applicant. 

 

2. The report of the 4th Respondent/Andhra Pradesh Pollution 

Control Board is filed through e-mail, which is yet to be 

uploaded.  The report does not mention what actions they have 

taken against the violators. 

 

3. At the request of the learned counsel appearing for the State 

Government, post the matter on 29.04.2024. 
 

                     

   
 Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 
 
 

 Sd/- 
Dr. Satyagopal Korlapati, EM 

 

O.A. No. 99/2023 (SZ)  
07th March, 2024. AD. 
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Item No. 06         Court No. 2 
  

 
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

 
 

Original Application No. 311/2023 

 
 

 Dr M. Sakar Rao                    Applicant 

 
Versus 

 

 
State of Andhra Pradesh              Respondent 

 
    

Date of hearing: 26.05.2023 

 
 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

 
 

 

Application is registered based on a complaint received by post/e-mail 

 

 
ORDER 

 

 

1. This Original Application has been registered under Sections 14 and 

15 of National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT 

Act, 2010’) on a letter petition dated 29.01.2023 sent by Dr. M. Sakar Rao 

R/o AMOH-1/ (Health Officer-1), Bheemili, Visakhapatnam, Andhra 

Pradesh. 

 

2. Grievance is that there is construction raised in prohibited area i.e., 

CRZ area of Bheemili, Visakhapatnam, Andhra Pradesh, causing 

environmental degradation in violation of provisions of Environment 

(Protection) Act, 1986 and the Rules framed thereunder. 

 

3. In our view, a substantial question relating to environment due to 

implementation of Scheduled Enactments under NGT Act, 2010 has arisen 

but before taking any further action in the matter, we find it appropriate 
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to obtain a factual report for which purpose, we constitute a joint 

Committee comprising Andhra Pradesh CRZMA, State PCB and District 

Magistrate, Vishakhapatnam who shall visit the site, collect relevant 

information and submit a factual as well as action taken, if any, report 

within two months by e-mail at judicial-ngt@gov.in preferably in the form 

of searchable PDF/ OCR Support PDF and not in the form of Image PDF 

with the Registrar, Southern Zone Bench, NGT.  

 

4. Andhra Pradesh PCB will be nodal agency for coordination and 

compliance.  

 

5. Registry is directed to transfer record of this matter to Southern Zone 

Bench, Chennai for further proceedings/directions in the matter. 

 
 

6. A copy of this order, along with copy of complaint, be forwarded to 

Andhra Pradesh CRZMA, State PCB and District Magistrate, 

Vishakhapatnam by e-mail for compliance. 

 
 
 

Sudhir Agarwal, JM 

 
 

 
Dr. A. Senthil Vel, EM 

May 26, 2023 

Original Application No. 311/2023 
AB 
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Item No.02:-   
 
        

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 
(Through Video Conference) 

 
Original Application No. 99 of 2023 (SZ)  

[Earlier O.A. No. 311 of 2023(PB)(LP)] 
 
 
IN THE MATTER OF: 
 

 
Dr. M. Sakar Rao. 

…Applicant(s) 
 

Versus 

 
The Chief Secretary to Govt. of Andhra Pradesh, 
Andhra Pradesh and Ors. 

...Respondent(s) 
 

 
 
 

Date of hearing: 30.10.2023. 
 

  

 
 

      

CORAM:      
 

 
 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 
 

For Applicant(s):    None. 
       
 

For Respondent(s):           Mrs. Madhuri Donti Reddy for R1 to R4. 
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ORDER 

 
 

 

1. The learned counsel appearing for the Andhra Pradesh Pollution 

Control Board and the State Government is directed to furnish 

the addresses of the violators not only of the application 

mentioned building but also of the other owners who have 

constructed in the CRZ area without appropriate permission. 

 

2. Once the addresses are furnished, the Registry is directed to 

send notices to the said addressees.  
 

   

3. Let the matter be listed on 01.12.2023. 

                     

   Sd/-   
Smt. Justice Pushpa Sathyanarayana, JM 

 
 

 Sd/- 
Dr. Satyagopal Korlapati, EM 

 

O.A. No. 99/2023 (SZ)  
30th October, 2023. AD. 
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